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[English]

MR. SPEAKER: The House stands ad-
joumedtomeetagainat2.p.m.

12.47hrs.

The Lok Sabhathen adjournedforLunch till
Fourteen of the Clock.
14.03hrs. —

The Lok Sabha re-assembled after Lunchat
three minutes past Fourteen of the Clock.

[Mr. SPEAKER in the Chairl

RE: PROCEDURE OF VOTINGINTHE
HOUSE—CONTD.

( Transiation)

SHRI RAJNATH SONKAR SHASTRI
(Saidpur): Mr. Speaker, Sir, what have you
decided regarding thatissue? | would like to
know whetheryouacceptthe votes giveninthe
Lobby ornot?

SHRILALK. ADVANI(GandhiNagar) :Mr.
Speaker, Sir, first of all | would like to point out
that as per rules the decision made by you
yesterday cannot be challenged andtherefore,
lam notchallengingit. But! holdthatwhatever
occurredyesterday becomes aclearcutprece-
dence for futuretoo and particularly when the
facts that were too and particularly, when the
factsthatwere presented before the andwatever
rulings House quoted by you or by Shri Ajit
Singh orby otherMembersinthe House donot
give any idea whether correction slip filled up by
anyhon. Memberinthe Lobby is a valid ornot.

I would like to submitto you thatyesterday our .

hon colleague Shn Sureshanandsittingonthe
Division no. 550 was coming towards you to
make acompliantabouthisfurther voting button.
—=had statedthat dueto detective light system
fixed on his seat. , he could not get his vote
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recorded correctly. Hesaidthathehad pressed
the button properly and did not commit any eror
inresignit. Itoldhimthat as perthe speaker's
directions he shouldgobackto his seatand he
would getthe slipat histable and he need not got
to the Speaker'stable. Thoughtitis notwritten
inthe rules clearly, you had announced th aE if
there was some errorinthe recording of votes
theconcemed Membershould standinhis seat.
At that time there was pandemonium in the
House. Itwas notof muchconcemwhat Shri Ajit
Singh had said aboutt coercion what was
ofinportancewas thatyou hadstatedthatifthe
himself complains that he had been coerced,
youwouldaccepthisstatement andifhe saythat
he had casted his vote as pet his own will, you
would accept that versions also. |think your
ruling onthis basic issue should come whether
any Member any has the nght to fill up the
correctionslipinthe lobby or not? If youinvite
the opinion of the hon. Membersin this issue
then | hold the opinion thatno should be allowed
tofillupthe correctionslipinthe Lobby andif he
does so, that correction slip should not be held
asvalid. Themattershouldbebroughttoanend.

MR. SPEAKER: It 1s a very important
issue . Infact, it is nothing challenging but
yesterdays voting itself However , itis not good
to give any decision after hearing orally form
you. Please give methe detailsinwnting. lwas
sitting just before you. | do notknow what slip
was sentfromwhere andwho didit? If yougive
the details in writing, | would look into it.

SHRI ATAL BIHARI VAJPAYEE
(lucknow): Mr. Speaker. Sir. as Shri Advanihas
suggested, thesetwolissuc. ¢~ the sepa-
rated. Fromnow mouwards such a viass such
aconvention shouldnotbe establishedthatany
Member can vote by filling up the slip in the
Lobby.

MR. SPEAKER: Another issue is also
involvedinthiscase. Therefore, please giveme
inwriting. |would examinethe matterthoroughly
andthen | wouldrespondinwriting. Itshouldbe
wrong if | take any decision instantly as to
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whetherthe vote should notbe recordedin Lobby
or it should be recorded hare inthe House. He
may also like to say something. Thatiswhy, |
willgive the ruling after goinginto all the details.
Itwill not be goodto respond instantly. Please
giveme n writing. | would entertain yourviews.

(Interruptions)

SHRILAL K. ADVANI: Mr. Speaker, Sir,
nobody has raised any objections from the
treasurybenehesthat SHRIMundafilled upthe
ship on his seat.

MR. SPEAKER: Iwould haveto ask shri
Munda.

THEMINISTER OF STATEIN THEMIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
ANDSPORTS)ANDMINISTEROF STATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIKUKUL BALKRISHNAWASNIK)

" Nobody has also statedthathe hadfilledupthe
shpoutside....{Interruptions)

SHRI LAL K. ADVANI : If you give this
decisionthatincase any Member feelsthathis
votehaswronglybeen recorded. he should nse
inhis seatand he willbe supplied aslipso that
he may correct his vote there and submit it.

MR. SPEAKER; Shri Advaniji, | would
have done this also but my problemis that there
arethree kinds of votes. The one s voice-vote,
the secondtype of vateis recordedby machines
andthethird kind of vote is Lobby voting. Now,
this vote was notinthe category of Lobby voting
butthe cdrrectionwasmadein Lobby. Whatare
itsimplications? I must be given time tothink
overit.

{Interruptions)

SHRI LAL K. ADVANI : What you have
stated just now, | would like to submit in the
contextthatthere is a system of votingin which
the'Ayes’ Lobbyandthe ‘Noesl.obby are sepa-
rate. Butthatis notthe issue have. Here the
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issue is whether a correction slip can be sent
fromthe Lobby or not.

[English]

Thatistheissue. Theissueis notLobby-
voting.

[Translation]

MR.SPEAKER: ShriAdvani, | would like
to point out that this issue has many facets.
Officers frommy office have put upsome points
justnow before Shri Ajit Singh. | cannot discuss
allthe things instantly because | too have not
witnessedanything. | wasjust sittingbefore you.
Soitwill notbe properto give any ruling just now.
Therefore. please give me inwirting and | will
decide the matterafter athorough enquiry. Ttwill
notbe properfor metotake any decisiononly on
hearing some words from the officials of my
office orsome words from this side orthat side.

THEMINISTEROF STATE OF THEMIN-
ISTRY OF STEEL (SHRISONTOSHMOHAN
DEV): My pointisthatthe allegationisthatithas
beensignedinthelobby.

MR. SPEAKER : No. no. Thatis not the
allegation.

SHRI SONTOSH MOHAN DEV : Just
now, you have statedthatifhe signeditin the
lobby , you would verityit. (Interruptions)

Lets me finish

MR. SPEAKER Bada. don't put those
things into my mouth!

SHRISONTOSHMOHANDEV: Youhave
notsaidit. They have statedthatthe Memberhas
signed in the lobby. You said that you would
verify it. My point is that it is the staff of the
parliamentary secretanat who have to distnbute
the papersinthe House. Fromyourside, as per
the rules, he hastakenthe paperfromthe House

(Interruptions)
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SHRI GUMAN MAL LODHA (Pali) : He
has nevertaken the paperfromthe House....

SHRISONTOSHMOHANDEV : Accord-
ingtothe retired Hogh Court Judge, he has not
taken the paper. My submission isthat ifthere
were any fault, the fault would be onthe side of
the staff ofthe parliamentary secretariat.

MR. SPEAKER:No, no.

SHRISONTOSHMOHANDEV:: ltcannot
be. Allthe staff have donetheirduty properly.
Therefore, whatthey are stating here should not
goonrecord. Accordingtothem, the paperhas
beensentout. By sayingthese things, they are
sending awrong message tothe nationalpress.

That should not go on record because it I1s

absolutely wrong.
[Translation]

SHRI MADAN LAL KHURANA(South
Delhi) : I wouldlike to submit that the duly filled
shipwas broughtherebyanM.P.andnotbythe
staff members. it is wrong to say that the
Members of the staffhave proughtthis dulyfilled
slip. (/nterruptions)

MR.SPEAKER: Perhaps. you donotknow
that whosoever distributes the slip he himself
collectsthe shipandbringsithere?

SHRIRAJNATH SONKAR SHASTRI : |
would like to submit very humbly that we are
narrating the yesterday’s incident that the slip
was filled outside and then it wasbroughtinthe
Chamber. (Interruptions)

MR. SPEAKER: Whobroughtit?

SHRI. RAJNATH SONKAR SHASTRI :
Thatslipwas broughtbyanM.P., by aMinister.
Sh. Mukul Wasnik broughtthe slip here.

SHRIMUKULWASNIK: ltistotallywrong.
Suchthings shouldnotgoonrecord. (Interrup-
tions Whatever Shri Sonkar Shastnis sayingin
the Houseis totally womng. | neverbroughtany
slip. They aretryingto level baseless charges.
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SHRI RAJNATH SONKAR SHASTRI :
Please listen tomefirst. The entire house was
aware of the condition of ShriMunda, when she
enteredtheHouse. Atthattimewehaddrawnthe
attention of the Chair towards the condition of
ShriMunda. Hewasnotinhissenses. Theall
things were said hereinthe House. Medical-
check upwas alsodemanded. Afterthatyou
testrictéd him and the entire House also re-
stricted him, then he kept quiet. Atthe time of
castingvote, he was in his senses and pressed
button forabstention (Interruptions)

SHRIMUKUL WASNIK : Such talks are
againstthe dignity of the House (Interruptions)

SHRI RAMESH CHENNITHALA
(Kottayam): |would like to know whether such
remarksthathe wasinhis senses orhe was out
of senses, are Parliamentary of
unparliamentary?(/nterruptions)

SHRI RAJNATH SONKAR SHASTRI .
Whenhewasfullyinsense, he caste hisvote and
wentto lobby. WhenMr, Mundawentto lobby,
Shri Mukul Wasnik, Shn Kumaramangalam
and three-four MPs including ram Lakhanyi,
Roshan Lalji, Abhay Pratap Singh j also went
tolobby and pressurised him. They asked him
totake a newslipbut Munda jirefusedtodo so.
Thenhewasfurther prssurised. Then hegave
a shp of ‘neutral’, he ticked ‘no’ on the slip.
(Interruptions)

SHRIMUKULWASNIK :Neutraldoes not
meanno.

SHRI RAJNATH SONKAR SHASTRI :
After that, when Shri Mukul Wasnik,
Kumaramanglam and Ram Lakhan ji scolded
him and pressurised him, he ticked the second
number on the slip. Shri Mukul Wasnik then
brought the ship it that time also the door was
colosed. Itis possible theirthe slip mighthave
beenchanged original slipwas signed by him
twice. Therefore we wentyour ruling (/nterrup-
tions)

MR. SPEAKER: Onwhatissue youwant
my ruking .
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SHRI RAJNATH SONKAR SHASTRI
Mr Speaker, Sir, my submission 1s

MR SPEAKER What 1s your submis-
sion?

SHRI RAJNATH SONKAR SHASTRI

Sir, you mighjt be remembenng that when Shri
Munda i, was here, you made an announce-
ment, twice-once In Hindian once in Englfsh-
thatthose who wantto do corrections stand up
shouldlegsandaskfortheshp Thenlsaidthat
Munda, whowas notinthe House, becalledback
tothe House and you assured methat youwould
look into the matter

MR SPEAKER Whichmatter?

SHRI RAJNATH SONKAR SHASTRI
What | wantto say s that Shn Munda jiwas not
inthe house atthattime andthe correctionwas
made ih the lobby, so | would like to know
whether the correction made in the lobby 1s
acceptable?

MR SPEAKER Whatever youare saying
1soneside oftheissye onthose may be correct
also but other Members can term it as wrong
theretore, please letme hearthe views of others
also

SHRIMUKULWASNIK Sir,lamsorryto
saythatone oftheirhon Membervotedin our
favour and that 1s why Shn Rajnath Sonkar
Shastn jiis sayinginthe House thathe was not
inhissenses Keepinginview the remarks of
Shn Sonkar Shastri, | can say that he has
loweredthe dignity of the House toagreatextent
(Interruptions) Please histento othersalso |
havelistenedyouandnowyoushoudlalso isten
ltome (Interruptions) Theway ShnSonkar
Shastn levelled allegations  (Interruptions)

SHRI RAJNATH SONKAR SHASTRI
Youhave accepted it inthe Housethatyouwent
thereand (/nterruptions)

SHRI MUKUL WASNIK | admitit that |
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toassaulthim (Interruptions)

SHRILALK ADVANI(GandhiNagar) Mr
Mukul Itwould have been better, had you not
raised objection tothe remarks of Shn Sonkar
I Thereasonisthatitis not such remarks but
behaviourwhichharmsthe dignity of the House
Youcansee todays' newspapers and youwill
come to know as to how the dignity has been
maintained by you? (Interruptions)

[English]

SHRISANTOSHMOHANDEV Thereis
alimittoeverything Youhave given a state-
ment (Interruptions)

[Translationj

SHRI RAJNATH SONKAR SHASTRI
This i1s the behaviour of a Minister (Interrup-
tons)

SHRILAL K ADVANI Mr Speaker, Sir
Ithink in addition tothe hours , already fixed for
maintion dignity of the House, like how a Mem-
bershouldbehave he should notshowbackto
the Chair, we have to add this also as to what
shouldbethe contions of aembers Therefore
Pleasedonotraise this issue (/nterruptions)

[English]

SHRI MUKUL WASNIK Mr Advani s
senior an drespected leader ot the house He
hasreferredtoonepont |wouldlike tojustsay
that, he 1s conveniently tryingto depend on a
section, the secpon which behaved recklessly
yesterday on the floor ofthe House

[ Translation]

Regarding the dignity of the House, there
are notwo opinions that the Members of both
sides are equally responsible for it But
yesterday's behaviour was wintenssed by the
entire House and thatcannotbeignored Sir,
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[ShriMukul Wasnik]

i Rajnath Sonkar Shastr hasmentioned my
name andthe name of ShriKumaramangalam,
thatwe wentoutside and pressurised ShriMunda
tochange his vote butitistotally baselesss If
these wasanyone who wasputtingpressure on
Shri Mukul it was Rajnath Sonkar Shastriand
his othercolleagues who were puttingpressure
togetthe votechangedandnone of us wastrying
to getthe votechanged.

SHRI RAJNATH SONKAR SHASTRI :
You have done allthese things and you have
admitted it. But you are sayingthat officers are
nothonestinyoureyes.

SHRIMUKULWASNIK: The officers have
donetheirduty honestly. No attempthasbeen
made to put allegation sonthe officers.

SHRIGEORGE FERNANDES: Sir,| have
to say only one thing that it is clear from the
statement of the Minlsterthatf\e was present
there. Foramomentwe alsoacceptitthatthere
was some scuffle and they wenttheirto prevent
it. Butjustnow he saidthat pressure was being
puton. Shn Mundatochangehisvote. Itisavery
sumple question as to whatchanges he made
there. There he pressedthe button of abstention.
If they were pressurising him, why he voted
againstthem. tis a question whichis ansing out
of your own statement and it should be replied
just now. Mr. Speaker, Sir, either the hon.
Minister should answer this questions or a
House Committee should be constituted to
resolvetheissue.

The Committee should be constituted, un-
derthe Chairmanship of the leader of the oppo-
sition and atleastone Memberfromeach party,
should also be assogiated with it to sort out the
matter.

[Englhish]

DR.KARTIKESWAR PATRA (Balasore)
Sir. he must first tell, the name of the hon.
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Member, onwhose vote, he is arguing onthe
floor of the House. The House should hearthe
Member.

Secondly, the hon. Speaker, has every
rightto decide the result of the vote.

MR.SPEAKER:Theyarenotchallenging
that.

DR.KARTIKESWARPATRA: Kindly hear
me.

Regardingverdict ofthe Ministerdeclaring
the result, here the dispute is regarding their
abusing our Foreign Minister that they have
manipulatedthe hon. Member. Itis quitefalse
because they have been defeated and their
leadershiphasbeendefeated. Thatiswhy, he
has brought this allegations to this House

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum ) : | draw your attention to this fact.

MR. SPEAKER : What Is the point in
dispute, let me first understand? What s the
pointonwhich we have todecide”

SHRINIRMAL KANTI CHATTERJEE .
My pointsimplyistheissuethat hasbeenposed
whether ornot, anyone can vote, whenvotingis
notinthe lobby by keeping himself outside the
House. | draw your attentiontotwoclausesin
conjunction. One clause saysthataMember,
whos not able to cast his vote, may, with the
permission of the Speaker, have his vote re-
corded verballyby statingwhetherhe isinfavour
oragainst; andalsoif aMemberfindsthathe has
voted by mistake, by pressing a wrong button,
thenhecanuseaslip. Now, these havetoberead
in conjunction with the rule which says that
voting canbe by slips only, and inthat section
it says that the vote shall be recorded by a
Member. The Division Clerk shall supply to
each Memberaslip athis seat. Thisiscrucial
point. lfthesethree aretakentogether , thepoint
is established thatthese cannotbe wntteninside
the lobby when votingis notin the Inhby. This
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iswhatlamtrying to draw your attentionto. | car
give you the rules from where | have quoted.
Theyareonpages 172and 173-Rule 367A(3),(4)
and367AA(1). Ifthese three should be taken
together, perhapsthat willhelpyoutocometoa
rightconclusion and callthatpersonalongwith
some Ministerto see whois guilty.

MR. SPEAKER: All right.

SHRI SOMNATH CHATTERJEE : I am
notchallenging atallthe declaration ofthe result.
| am making it very clear. The question is in
future also, we must whatis the position. The
hon Memberdid, Infact. vote. Somevoteswere
recordedontheballot. Letus forgetwhatitwas.
| am sure, you can have no hesitation. Inall
humility, I submitthat no Member is permitted
to utlise the correction slip outside the House;
whether it was done here or notis a different
matter. Then | am sure there can be no two
opinions on this that nobody can utiise the
correction ship outside the Chamberitcannotbe
done;infuture, atleastitcannotbe doneyoucan
say Therefore, the qguestonthenistherehas
beenachange. Now.actually, where thastaken
placeisamatterforinvestigation. But.sofaras
the procedureisconcerned. | amsure, you can
say unhesitatingly that cannot be any voting
outside by changing, by utilising the correction
ship outside the House.

SHRI AJIT SINGH (Baghpat) : You had
directed againand againthat Membersplease
stand up sothat correction ships would be given
tothem. Thatimplies thatyoualready accept
thisthing. Youhad repeateditmanytimesthat
any Memberwho wantedto “correct his vote”
should stand upi,

MH. SPEAKER: Whatis it that you want
fromme now?

SHRIAJIT SINGH: His vote was recorded
here electronically. Our contention is after that
heshould notchange his vote by slip oranything
from his seat.

Therefore, whateverwas recorded, right or
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wrong or whether they like it or we dislike it
does not matter.

MR. SPEAKER: Are we not challeng-
ing the vote now?

SHRI NIRMAL KANTI CHATTERJEE:
No, we are not challenging it.

MR. SPEAKER: Supposing | make a
declaration and because of your plea | am
changing that!

(Interruptions)

MR SPEAKER: These are the compli-
cated Eoinls, let me not give a final word on
that. Let me consider it also. The Rule is
very clear on this point, that once it is given,
itis final. Now you are saying that position
should be changed and supposinP 1, from
‘the seat, change that position, will take be
_correct Shri Somnath Chatterjee?

SHRISOMNATHCHATTERJEE (Bolpur):
{ would say that nobody should utilise the
correction slip outside the Chamber.

MR. SPEAKER: Let me see the defini-
tion of House, lobbies, etc. | will hear also
and give the judgement. Do not just pull out
a judgement from it because | am not a very
expert lawyer.

(/nterruptions)
[Translation]

SHRIGEORGE FERNANDES: | would
only like to submit that the points raised by
the hon Members here..(/nterruptions)..

The point raised by the hon. Member
raises altogether a different issue and it is
that.. ..

MR. SPEAKER: Which issue?

SHRI GEORGE FERNADES: | would
like to know whether the ruling given on the
basis of the correction slip can also be
changed? | am not going that far . | am
limiting myself to the issue that the hon.
Member pressed the button. What was in
his mind has already been conveyed to you
by him by pressing the button. Later on, he
corrected his vote outside: Now. in whatever
manner you have counted it.....

MR. SPEAKER: | have not done any-
thing. This process i1s completed on the
table of the House.

SHRIGEORGE FERNANDES: In what-
cver manner it might have been counted, as
far as it legitimacy 1s concemed. it was not
a legitimate vote. changing the vote outside
the chamber is not a legitimate thing and this
IS my submission.

MR. SPEAKER: ShriFemandes, | have-
no heritation in giving the judgement but | will
give it after considering all the facts. How-
ever, the rule is that:

[Enghsh]

“After the results of the voting appears
on the indicator board, the result of the
Division shall be announced té?r the Speaker
and 1t shall not be challenged.”

But in spite of this the matter has been
raised andﬁ%ave I}stengeq tonut.

(Interruptions)
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SHRIGEORGE FERNANDES : Moy ljust
make oneinterruptions?

[Translation]

Whenever the result of the Division is
announced here itis always statedthat

[English)

‘Subject to correction’. This also | am
assuming.

MR. SPEAKER : No, Shri George
Fernandes, itis you very correctly andlegally
insitedthat | should notannounce and itdid help
me also. | think youforthat. My office toldme
this thatwe should not announce and limmedi-
atetyreacted sayingthatlamnotannouncingthe
result. | saw thatevery slipwas collected, itwas
corrected and it was given to me and then |
announcedit.

Generally, whathappens is we do not wart
forcorrection ships.

SHRI GEORGE FERNANDES : 1am not
makingthat point. The pointl ammaking s that
any resultdeclaredis always subjectto correc-
tion.

MR.SPEAKER : No. itis not.

SHRI GEORGE FERNANDES: It has
alwaysbeensodeclared, itis always subject to
correction ...(Interruptions)....We are notchal-
lengingyou. (Interruptions)

SHRINIRMAL KANTI CHATTERJEE |
wantto suggestherethat whathe saysis that
we cannotchallenge you. We cannot challenge
it Thatcertainly shows thatwecannotchallenge
it

SHRIGEORGE FERNANDES: | have not
rhallenged your decision ..(Interruptions) ..But
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itis always subjecttocorrection. (/nterruptions)

MR SPEAKER: Are you challenging that
lamcorrecting?

SHRIGEORGE FERNANADES: NoSir.
Thereisnochallenging because announcement
is always subjectto correction!

MR.SPEAKER: Let me hear Shn Advani
andthen ShnGowda.

[Translation]

SHRILAL.K. ADVANI: While makingthe
submission | have already stated thatas perthe
rules, we cannot challenge your decisionand in
this case too, we are not challenging your deci-

MR SPEAKER: Becausethereis finality in

SHRILALK ADVANI.Butfromthe trend
of the decision, you can yourself decide thatit
errorin announcingthe result has creptin, you
have eveing nghttocorrectthat. Thisway, can
also besetupforthe future. Theissuebeing
raisedis whether the vote which has already
been recorded through the machine can be
changed later onthroughout the correction slip
sentfromthe ‘Lobby ornot ? lamof the view
that thevote cAnniibe changed..(Interruptions)

MR SPEAKER: ShriAdvani i, thisis not
sosimple. Justnow | have been showntherules
whichare withme.

(Interruptions)
MR. SPEAKER: Please sitdown.

(Interruptions)

SHRI LALL BABU RAI (Chhapra) : Mr.
Speaker, Sir, itis averyimportantissue whether
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the vote was giveninthe ‘Lobby’ and whetherthe
vote could be give in the ‘Lobby’ or
not...(Interruptions)

MR SPEAKER: Please sitdown. Please
hsten, thoughyou are saying thatthe ruling of the
speaker is notchallengzdyetfromthetrend of
the discussion itis evidentthatthe rulingisbeing
challenged. There is no finality on this legal
point. The Secretariat has shown me the rel-
evant rules but | have not yet gone through then
. As perthe rules:

[English]

Durning the Division, Lobby s anintegral
partofthe House.

[Translation]
Please letme gothroughthese rulesfirst.
(Intermuptions)
[English]

SHRI GEORGE FERNANDES : Itisan
integral part forthe simple reasontatvoting can
take placeinthe Lobby..(Interruptions)Voting
does notmeanthat apersoncan pressabutton
andthange itinthe Lobby later...(interruptions)

SHRIGUMAN MAL LODHA (Pal)): With
your permission. | would suggestawayout. The
legalposiionis very clear. Sofarasthe results
areconcemed, neitherthey canbe changedncr
the decision orthe judgement or the declaration
canbechanged. The positionis veryblatant and
notlatent. Neitherthe decisioncanbechanged
northereis anyrequestforthat. Newthe wayout
1s that your Honour can say that now that the
results had been declared, they cannot be
changedoraltered. If any objectionhandbeen
raised atthe regulartime before the declaration
ofthe results, then the procedure which was
adopted in this particular case would have de-
pended upon your adjudication, according to
your objective assessment of the entire facts.
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Itshould have beendonein this way. Andforthe
future, your Honour canlay down the principles
orthenorms. (Interruptions)

MR. SPEAKER : Shn Ajit Singh, youhad
raisedthis point.
(Interruptions)

MRSPEAKER: Letmeclinchthis issue.
(Interruptions)

MR.SPEAKER: Donotmake amockery
ofthe parliamentary system.
\

Shri AjtSingh , Iwenttoknow what actually
youwant andwhat s the pointin dispute.

SHRIAJIT SINGH : There 1s aquestion of
lawinvolved. Inmy opinion., most people have
said and you also announced yesterday that
correction shps should be taken by aMember
from his seat. Butthatlaw pointis also being
dispute by some Members.

The secondisthe queshon of afact-whether
he was in the House at the time when the
correction slip was give to him or not.

The best suggestion has been made by
Shn George Fermandes thata Committee may
be constituted to investigate this case. 1would
request thatthe Leader of the Opposition canbe
the Head of it andthere may be other. Member
also. Basedonthe findings of this Commuttee.
many other actions can be taken andthey are
time-bound. Sir, this report has to be given
within a very sort time because many other
actions have to be taken within fifteen
days...(Interruptions)

SHRI EBRAHIM SULAIMAN SAIT
(Ponnamni) :Mr., Speaker, Sir, | have a little
confusion in my mind, Sir | completely agree -
withyouthatasfarastheLobbyis concemed,
itisanintegral partofthe House. But ljustwant
toknow when electronic votingis there.isitthe .
same position?..(Interruptions)
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MR.SPEAKER: Yeuare all posing ques-
tions to me as if |am inthe dock. Thisis very
strange.

(Interruptions)
[Transiatipn]

SHRIGEORGE FERNANDES: Thepeople
areinthe dock.

MRSPEAKER: Youcannotdoanythingto
thembut you are posing questionstome.

(Interruptions)
[English]

SHRISHRIKANTA JENA (Cuttack) : Sir,
lamonapointofoffer. lamnot raisingtheissue
of yesterday's voting. The observation youhave
justmade thatduring voting lobby 1s an integral
part..

MR.SPEAKER: | have notmade anyfinal
observation. Please understand. | amsaying
that this 1s a complicated issue. Let it be very
carefully seen. Yougiveitinwirting. | willapply
my mind. .

(Interruptions)

~ SHRI SRIKANTAJENA: Thepointis very
clear. Supposingthereis avotingtoday, right
now. whatwillbe the position?

MR. SPEAKER : Whatever you want to
say, yougive itinwriting. | will not decide now
itself.

SHRISRIKANTAJENA: Sir, Now, ifthere
1s adivision, can aMembervote fromthe lobby
also? Whatwillbe the position?

MR. SPEAKER: Shridena, |lamanswer-
ing your quwstion. Please sitdown. Please do
nottestmy patience. |amalsoahumanbeing.

- Everybodyis justposingthe question whatever
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is in his mind.
(Intemuptions)

MR. SPEAKER: Youplease understand.
Ihave explainedtoyou. lfyouhavereadtherules
you would have followed. There are three
methods of voting: one. is inthe House by vote;
second, isby hisrecordandthirdis one cango
tothe lobby and also vote.

(Interruptions)

MR. SPEAKER: Please understand. In
this case the positionis different. The pointis
because the voting hadtaken place by machine,
whetherone cango outside ornot. ShriJena, all
these things are very complicated. Yougive me
inwriting. | will certainly apply my mindtoitand
I willdecide.

(Interruptions)

SHRISRIKANTAJENA: Thatis notmy
point. My point is supposing today there is a
demand forvotingwhat willhappen?

MR.SPEAKER : You are not expectedto
askmethe question. lamnotexpectedtoteach
youonthe ruleshere. Youstudythe rulesand
then make submissions.

(Interruptions)

SHRISHRIKANTAJENA : What will hap-
penincase of avotingtoday? Thatisthepoint.

MR. SPEAKER : | will take the decision
when lcometothat.

(Interruptions)
[Translation]
SHRIMOHAMMAD ALIASHRAF FATMI
(Darbhanga) :Mr Speaker, Sir, I seek one clari-

fication. You have used the work ‘integral’
(Interruptions)
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MR. SPEAKER: | have notsaid anything
on my own, | have quoded the rules.

(Interruptions)
[Translation]

SHRIMOHAMMAD ALI ASHRAF FATMI
:‘Integral’is amathematical word. Ifyou take
up ‘integral’in realsense then-

[English]

Pressgalleryis also anintegral, partofthis
House; Visitors'gallery is also anintegral; part
ofthis House.

MR.SPEAKER : Please do notargue.

SHRIMOHAMMAD ALIASHRAF FATMI
:Cananyone vote fromthere?

MR. SPEAKER : Mr. Fatmi , you should
understand. | am coming tothe fagend of my
patience. |amnot hereto argue with you.

SHRIMOHAMMAD ALI ASHRAF FATMI
:lamtalking about that‘integral’.

MR. SPEAKER : Yougive meinwriting. |
willgive the reply. (Interruptions)

MR. SPEAKER : Please helpme. If any-
body is gaving any doubt on this point, please
give to mein writing. | take itand | will give my
considered decision and it wouldbe bindingon
you.

[Translation]

SHRIRAM VILAS PASWAN ((Rosera):
Mr. Speaker, Sir, they are raising a big issue
whereas my issue to is a smaller one which
relatesto Bhopalgas...(Interruptions)

DR. GIRIJA VYAS (Udaipur) :Mr. Speaker
", Sir.lwould like to say something whattoMs.,
‘mamta Banerjee. She is seriously ill. Her
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condition is very poor. She is in the

hospital...(Interruptions)
[English]

MR SPEAKER: It can be taken up
tomorrow; not today.

DR. GIRIJAVYAS : She isinthe hospital.
Sheisonfast. (Interruptions)

MR. SPEAKER: You just have sympathy
onme. Howmuch do thavetospeak?

DR.GIRIJAVYAS : Youare notaliowing,
Sirbecause sheis alady. (Interruptions)

MR. SPEAKER: Please take yourseat.

SHRIP.C. THOMAS (Muvattupuﬁa): Sir,
Ms.Banerjeeis onthe fast. (Interruptions)

MR.SPEAKER: Youshall havetositdown
now. Thisistoomuch. (Interruptions)

MR. SPEAKER : If you continue doing
this, | will just walk out of the House and go away.
Please understandthat this is notacorrect of
way of conducting the business ofthe House.
Everybody is asking me questions as if | am
expectedtoreply. Youshouldaskthe questions
toeachotherreply, andl shoulddecide.

(!nremmﬁo@}

MR.SPEAKER: Inthe business Advisory
Committee meeting, withthe consent of allthe
Members, itwas decided thatthis zero hour will
be taken up for half-an-hour and it will also
include Matters under rule 377. It was also
decidedthat| will allow the Call Attention mo-
tions. Itwas also aecided that I will allow short
duration discussions also. Today we have
allowed a short duration discussion. It was
agreed between the Members ofthe Parties. |
expected that the leaders will communicate
these thingsto theirMembers andthe Members
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inthe mind and gets up andasks questions, and
if it is continuing, it is your house; you can
conduct it in any fashion. | can retire to the
chamber. Somebody can sithere andyoucan
continue ike that.

lfyouhaveto cooperale\n'rith me, | plead
with you, | request youto consider the situation
in which we are discussing these things and
cooperate with us. The same issue can be
raised tomorrow also if you like.

(interruptions)

PROF. SA4VITHRI LAKSHMANAN
(Mukundapuram ) : Sir, Ms. Mamata Banerjee
isonfast. Theisinthe hospital andshe is not
taking any medicine, Sir. ’

MR. SPEAKER : Tomorrow | will allow you
(Interruptions)

[Translation]

SHRINITISHKUMAR (Barh): Mr. Speaker
. Sir, you have rightly said about the zero hour
and# support your view you hadconvened a
meeting of different political parties before the
commencement of the session of Parliament.
This issue was aiso discussed in that meeting.
An understanding was reached that this zero
Hour and Matters. Under Rule 377 shouldbe
disposed of within half-an hour to cane hour at
any cost. itis not good if we do not honour our
commitment made in the Chamber. Now you

reguiate it. You will getmaximum cooperation .

from our side jnthis regard. itshouldbe ensured
everyday. No relaxation shouldbe givenin any
circumstances or at any occasions once you
have accorded to maintain it, itshould be ad-
hered to strictly, if you relax one there are
Members who always wantto raise questions;
the there is no kmitto it. Retaxation will encour-
be strictly adhered to.

MR. SPEAKER: Piéasetelime astohow
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| should implementit.
(Interruptions)
[English]

THE MINISTER OF WATER RE-
SOURCES ANDMINISTEROF PARLIAMEN-
TARY AFFAIRS (SHRI VIDUACHARAN
SHUKLA): Itwas submitted toyou by allleaders
ofthis house belongingtovarious parties that we
shallfollow the directions given by you andthe
decisions taken in the Business Advisory Com-
mittee . It was decided by in the Business
Advisory Committee and you have repeated,
Sir, and the same thing Shri Nitish Kumarjihad
alsorepeatedand | agree entirely withwhat Shri
Nitish Kumarji said and | would like to assure
you from our side that you will get full coopera-
tion inthis matter and we will request you, and
1told the other leaders of the parties inthe House
here thatthey should abide by the decisiontaken
inthe Business Advisory Committee and we
shalldo our besttoseethatthe decisions taken
inthe Business Advisory Committee are imple-
mentedinthe House.

SHRISOMNATH CHATTERJEE (Bolpur)

: Sir, no doubt you 1d observe that. Sir, on
principle we have no objection, but you kindly
recall that | said there may be issues and
issues—precisely | usedthatlanguage. There-
fore. notthat | said something else; deliberately
there willbe noattempt to violate this, but it will
depend on issuee. Those are the things | had
said Thesemaybesomeissueday. Youcannot
abserve compartmentalisation, but | did say that
we shallnot be deliberafety trying to violate the
time achedule that you have mentioned. (Inter-

uptions)

SHRIVIDYACHARAN SHUKLA : What-
ever Somathiji saidis recorded in the recording
system. Every word in verbatim is recorded.
(Interruptions). Youmightgo through the record
andwhateverhas been saidmaybe done. 1am
decided, Whatever has been said..



509 Remarksbythe Finance SRAVANA7,1915 (SAKA)

Ministeragainst Sh. Chandrashekhar
procedure of voting

SHRISOMNATHCHATTERJEE : What-
everlhadsaidthere, | have alsosaidhere. | have
notsaidanything new.

SHRI-VIDYACHARAN SHUKLA: You
might take a decision. But frommy sidewe will
see that we will all obey you and obey the
decision takeninthe Business Advisory Com-
mittee.

SHRISOMNATHCHATTERJEE : 1 have
saidthatwe shalltrytocooperate ourbest. There
willbe no deliberate violation, butthere may be
some issues like this. (Interruptions).

[Translation]

SHRI RAM VILAS PASWAN (Rosera) :
Mr. Speaker, Sir, itwas observedthat during
‘Zero" hour the hon. Members used to raise
number of questions besides raisingproblems
pertaining to their own constituencies and it
takes afotoftime. Therefore, itwas decidedthat
the issues raised in Zero Hour should be dis-
posedofwithinhalf an hour. Mr. Speaker, Sir, but
noissue hasbeenraisedtoday. NoMemberhas
raised any issue today. They entire time has
beenconsumed eitherexplaining the rule under
which Shri Chandra Shekharji raised his matter
oronthe happenings of yesterday. The Mem-
bers have notraisedtheir problems.

| would like tourge upon youthat..
[English)]

MR. SPEKAER : I thinkthe lady members
knowthatgenerally Itry to be very accommoda-
tive. | havefull sympathies with you and we wish
very speedy recovery forMamataji and if you
want to discuss it, we will certainly take it up
tomorrow.

But, please donotdiscuss ittoday., Oth-
erwise, we will just get deailed. If youwantto
insistonthat, | will retire tomy chamberand I will
leaveit

[Transiation}

SHRICHEEDIPASWAN (Sasaram): Mr.
Speaker, Sir, the leaders have been speaking
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forthree hours. Inspite of this you are sayingto
observe thetimings strictly...(Interruptions)

MR.S PEAKER : You wilt also be given
time. ’

(Interruptions)

SHRIRAMVILAS PASWAN : Mr. Speaker,
Sir, four thousand people have been demon-
strating forthe cause ofthe victims of the Bhopal
gas tragedy. The Government should take
action inthis regard...(Interruptions)

14.50hrs.
PAPERLAIDONTHETABLE

Notification under Delhi Administra-
tion Act.1966

[English]

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI P.M.
SAYEED):Ibegtolay onthe table a copy ofthe
Notification No. S.0. 374(E) (Hindi and English
versions) publishedin Gazette of India datedthe
11theJune, 1993 containing President's Order
datedthe 11the June. 1993 regardingsuspen-
sion of operation of certain provisions of the
Delhi Administration Act, ‘1966 for a further
period of six months with effect from 13th June,
1993, issued under section 31 of the Delhi
Administration Act, 1966.

[Placedin Library See, No. LT-4197/93]

Annual Reportotand reviewonthe
working of National Institute of Health an
d Family Welfare, New Delhi, etc.

THEDEPUTYMINISTER IN THE MINIS-
TRY OF HEALTH AND FAMILY WELFARE
(SHRIPABAN SINGH GHATOWAR): Ibegto
lay onthe table-

(1)(i) Acopy of the Annual report (Hindi and
English versions ) of the National
Institute of Health and Family Wel-
fare, New Delhi, forthe year 1991-992.



